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ORDER 

Heard 	 both,.th.a ...pa.rties. 

2. 	Ldcounsel for the applIcant states that he had received 

the interview letter and.duly appeared.bfore.. the U..S.Co 

and at present' hôhano grievance on thi t score. In the 

circumstane, he doe3 not press this applications except 

that there may be an. order f-or, paraInt of, TA/DA to the 

applicant. 	 .' 	 .... 	 - 

3, 	ü. peru sal of . the order dated 11,..1996 we find that it 

was recorded that -the app1icnt sJiall"ño be entitled to any 

TA/QA expenses for appearing in such interview till further 

orders. Under 1the circumstances, we consider that this 
CA- 

interim order. ..-1 not stand in the way of granting such 

T A/ D A, '0-?  ,,,wh4sh may be admissible to the applicants under the 

rules. 

4. 	The application is accordingly treated to be dIsposed of 

as withdrawn. No order. is made as to cot 

C. arma) 	 aterje a) 
Administrative 1Iambar 	 ViceChairman 


